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Allaliabad : Datted this 27th day of April, 2001.
civil Contempt Application No. 04 of 2000
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Hon 'hle r. Justice RRK Trivedi, V.C.

Hon'hle ¥Maj Gen KK srivastava. A,

Goﬁﬁl Krishna S/o Sri Raghavan,
R/o House ib.B?G-C/l, virzapnr Road, B
Naini, Allahabad.

(83 S Ram, Advocate)

« & & & a @ e ecAppllcant

Versus

—

I« °“Sri Sukhbir Singh,

Divisional Railway Manager,
Northern Railwav, Allahabad. :

AR Sri Om Pralkash Mishra, Senior Divisional *

Personnel Ofiicer, lorthern Railway,

Allahabad.,

3 Srilaval Dogra, Senior Divisional Electrical
Engineer (TRD), lorthern Railwav,Allahabad.

(Sri A.K. Gaur, Advocate)

¢« s v w s s » s Respondents
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By Fon'ble “r, Justice RRK Trivedi, V.C.

This apolicantion under Section 17 of tﬁe Administrative
Tribunals Act, 1985, has been filed for punishing the resondts
for committing contempt of this Tribunal by disoheying the

order dated 28-11~1997 passed in OA Ho.649 of IQQS.IT”M“LE““E

varagraph of the aforesaid order reads as under :-

"In the light of the above discussion, T find no merit
in the application and the same is dismissed accordingly.
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However, as provided in para 9 above, the applicant may make
a representation for posting at Allahabad and the respondents
shall dispose of the same within the period stipulated,

There gshall be no order as to costs."

24 In Para 9 of the judgement the Tribunal said that the
application will be disposed of within a period of two

months if the representation is flled by the anplicant
within . period of a month f£rom the cate of receipt of this :
orcder. The application stated to Db iled on 10~1=1998.]
me period of two months expired on 10-3=1988, Disobedience
of the order of this Tribunal occurred when the apnlication i
was not decided within two months. The period of one year

started running f£rom that date and had expired on 11-3=1999, °

This contempt application has been filed on 10-1=2000i.e.

long after expiry of the period of one year,

Th Learned counsel for the applicant submitted that the
respondents passed fresh order of trané£e§}trans£erring

the apnlicant £rom Allahabad to Hathras and the transfer

orcder was passed on 27=1=1999, Learned counsel for the
aprlicant has submitted that the cause of action for filing
this contempt annlication arose when the ﬂ;esh Drderlwas
passed. We fail to understand how the cause of action for
£iling the contempt apgliqﬂjh1cmuld have arisen to the :
applicant on passing of fresh order, There was no prohibition
put by the order of this Tribunal against. passing any fresh
order. In the circumstances, this contempt application is

time barred and is dismissed accordingly. Notices issued

are discharged, There siaQi};:Nio order as to costs.
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